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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONE, BHOPAL
Original Application No. 20/2024

IN THE MATTER OF:

SUO MOTO ACTION ON THE NEWS REGARDING BLAST IN THE
FIRE CRACKER FACTORY IN HARDA DISTRICT OF MADHYA
PRADESH ON 06.02.2024

STATUS REPORT OF THE PRESENT MATTER ON BEHALF OF
COLLECTOR HARDA

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER :
1. That, the present original application is registered in suo-
moto exercise of powers on the basis of Dainik Bhaskar
news reporting (bulletin) at 11.00AM on 06.02.2024
highlighted the fire incident in factory of fire crackers in
village Baragarh, Magardha Road, Harda in Madhya
Pradesh in which the high explosion and blast in the fire
cracker factory took place at 11.00AM in which more
than 60 houses are in fire incident and persons and
residence of more than 100 houses have been directed to

vacate their houses immediately.

2. That this Hon’ble Tribunal in Paragraph 11 of Order

dated 23.12.2024 had directed District Magistrate,



Harda to intimate the factory owners of the directions of
this Hon’ble Tribunal under para 10 of the of the Order
dated 16.12.2024 of Hon’ble High Court of Madhya
Pradesh in Writ Petition No. 5160 of 2024. That for the
convenience of this Hon’ble Tribunal, the relevant extract
from Order dated 23.11.2024 is reproduced hereinbelow:
“10. Learned Counsel for the State has further
submitted that the Hon'ble High Court has
observed in para 10 that the petitioner/ violator
before @ the Hon'ble High Court has
proposed/offer of an amount of Rs. 3 (three)
crores for the purposes of release of auctioned
property. In case if it is so the person making
offer in para 10 before the Hon'ble High Court is
directed to deposit the amount before the District
Magistrate in relevant account through Demand
Draft receipt within a week.
11. The District Magistrate is further directed to
intimate in writing to the petitioner of Writ
Petition to comply the order of Hon'ble Court as

narrated in para 10 and to be present before the



Tribunal on the date of listing with the relevant

evidence.”

That in compliance of the aforementioned directions of
this Hon’ble Tribunal, District Magistrate vide Notices
dated 24.11.2024, communicated the directions of this
Hon’ble Tribunal to both, Shri Somesh Agrawal as well as
Shri Rajesh Agrawal. It is further submitted that the
Notices dated 24.12.2024 were delivered to Shri Somesh
Agrawal on 26.12.2024 and to Shri Ramesh Agrawal on
02.01.2025. That the copies of Notices dated 24.11.2024
along with receiving are marked and annexed herewith

as Annexure R-1 (Colly.).

Furthermore the Hon’ble Tribunal vide Order dated

23.12.2024 further directed that :

“7. In view of the above the District
Administration is directed to submit the report
with the following facts subject wise for

example Chart :



Name Date If Amount
with of certified to be
CMO state

: B By By
address | death | by the paid A R RGeS
agencies

Amount paid Rest Account

Amount | No.
to be
Paid

.

S. That in compliance thereof a tabular representation as

directed by this Hon’ble Tribunal for the deceased is

marked and annexed herewith as Annexure R-2.

0. An affidavit in support is filed herewith.

Date: 02.01.2025
Place: Bhopal

Through Counsel
Prashant M. Harne
Standing Counsel

State of Madhya Pradesh
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I, Satish Rai S/o Shri Hariram Rai, Aged about 39 years, Designation
Additional District Magistrate, Harda, office at Collectorate Harda Madhya

Pradesh, do hereby Solemnly affirm and state as under:

1. That I am Officer in Charge for Respondent, State of Madhya Pradesh
in the present matter, and am fully conversant with the facts of the case
and hence competent to swear on this affidavit.

2. That I am filing a status report in the aforementioned matter before the
Hon’ble Tribunal the contents of which are true and correct and no
material fact has been concealed.

3. That the contents of the status report are true and correct and no

material fact is concealed or supressed.
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Gaurvanvit Jain
Annexure R-1 
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Event Title: Fire accident at a firecracker factory in Harda, Madhya Pradesh on 06.02.2024-Ex gratia from PMNRF

Claimity Date: 06-02-2024

if Certified by the CMO | Amount to be paid Amout paid Rest Amount
S.No. Name Address Date of Death (As per NGT Order) By State By Central By otiTer to be Paid Bank Account No Bank Holder Name Bank Name Bank IFSC Code
agencies
(redcross)
Mr. PRIYANSHU PRAJAPATI / MUNNALAL
i 06.02.2024 YES
1 MUNNALAL PRAJAPAT Khedipura Mohalla Harda 1500000 400000 200000 50000 850000 20384293487 oRAIAPAT] STATE BANK OF INDIA | SBIN0030225
Mr. ANUJ ) N
2| qucHBANDIVA/SHOBHARAN | ToMKiMohalla Harda 06.02.2024 YES 1500000 400000 200000 50000 850000 33319334790 Miss. Priti STATE BANK OF INDIA | SBIN0000379
3 | MrAnBID i’:":’:‘/ RAHMAN |\ tanpura Mohalla Harda 06.02.2024 YES 1500000 400000 200000 50000 850000 | 0208001700007603 | RAHMAN KHAN PUNJA';ANSI'ONAL PUNB0020800
4 | Mr. AYAJKHAN /SIRAJ KN | ViTl26€ Rahtakhurd Tehsil 06.02.2024 YES 1500000 400000 200000 50000 850000 | 0208001700025948 SIRAJ KHAN PUNIAB NATIONAL 1 o) 0020800
Harda District Harda BANK
5 [ Mrs. BANO BEE / SALIMKHAN|  Khedipura Mohalla Harda 06.02.2024 YES 1500000 400000 200000 50000 850000 33099416997 salim khan STATE BANK OF INDIA | SBIN0030225
6 | M PR‘;“:C')L:HB:’L/ SUNIL | Village BS::ﬁ::SZ:” Harda 06.02.2024 YES 1500000 400000 200000 50000 850000 88080100008598 Mathura Bai BANK OF BARODA | BARBODBHRDA
MR. KAILASH PARMAR /Rajy | N2vadfava tiriteeri, Madhya Pradesh
7 - nagalwad, segaon, khargone 06.02.2024 YES 1500000 400000 200000 50000 850000 22011010000412 JAMNA BAI va BKIDONAMRGB
PARMAR 451449 Gramin Bank
ward no 14 ,ganga mandir ke
g | MRS EBUT(SEE/ RAHMAN 1~ 22 bheemraw ambedkar 06.02.2024 YES 1500000 400000 200000 50000 850000 208001700007603 rahman khan PUNJAZ;‘CZ'ONAL PUNB0020800
ward mohalla harda 461331
9| PIVUSH (ASHISH) / SANJAY |bairagarh tehsil harda 08.02.2024 YES 1500000 400000 200000 50000 850000 20920110091951 Sangita rajput UCO BANK UCBA0002092
NGT PAYMENT DONE
Mr. MUBIN KHAN / SAFUR PUNJAB NATIONAL
10 " CHAN / Manpura Mohalla Harda 06.02.2024 YES 1500000 1900000 200000 50000 650000 | 0208001700055675 RAJIVA BEE AN PUNB0020800
1 | M MUK::['D/:: LSIRAM | village B;';ﬁ:;::g: il Harda 06.02.2024 YES 1500000 1900000 200000 50000 650000 | 954510510001736 Neha Chandel BANK OF INDIA BKID0009545
Village Kadolaubari Tehsil PUNJAB NATIONAL
12 Mr. RAHIM / ROSHAN tage facolaubart Tenst 06.02.2024 YES 1500000 1900000 200000 50000 650000 | 0208001700054117 |  Shahnaz Bee PUNB0020800
Harda District Harda BANK
Mrs. USHA CHANDEL | Village Bairagarh Tehsil Hard
13 /;UKESH CHANDEL flage ;';5‘;’ H; d:' arda 06.02.2024 YES 1500000 1900000 200000 50000 650000 | 954510510001736 Neha Chandel BANK OF INDIA BKID0009545




